
CENTRAL ADWINISTRATIUE TRIBUNAL, JABaLPUR BENCH, JABALPUR

Original Application No. 472 of 2003

Oabalpux^ thia the 5th day of December, 2003

Hon'ble Shri G. Shanthappa, Judicial nember

Sohadra Bai, y/e. Khuman Sinfh,
aged about 5B years, R/o. Mill t
Niuari, P.O. Nainpur, Distt t Mandla, n.P, ... Applicant

(By Advocate - None)

Versus

1. The Union of India, through
The General Planager, S.E. Rly.,
Calcutta, Garden Reach, Kidderpore.

2. Divisional Railway Ranager,
S.E.R., Nagpur Division, Nagpur.

3. Divisional Personnel Officer,
5.£«R., Nagpur Divsn. Nagpur ... Respondents

(By Advocate - Shri H.B. Shrivastava)

ORDER (Oral)

The applicant has sought relief to direct the Railway

Authority to make payment of family pension from 30.06.1999

1.e. the day following the death of her son Shri Govind Prasad

who died in harness on 29.06.1999 with delayed payment of

interest and also further prayed for appointment on compassio

nate ground to her second son i.e. the brother of the deceased

Govind Prasad.

2, The case of the applicant is that her sen late Govind

Prasad died in harness on 29.06.1999 leaving bohind heroolf, he

second sen and other members. The husband of the applicant was

also a Railway empleyee. The respondents have net considered

the representation of the applicant vido Annoxure A-3 dated

31.10,2002 for grant of family pension in her name due to the

death of her first son late Govind Prasad. The applicant has

ssked for compassionate appointment for her second son,
IaincB thMw.nd nn U .la. th. .r th. dK.a...
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G«vind Prasad. *, tha raap.ndanta haa. ean.idar.d th.
raprasentatlan. aha haa appc.aeh.d thla Tribunal far nacaaaary
relief,

3. Par extra tha raapandanta hava rilad datailad raply
cantaxdlh, that tha applicant did nat aub.it tha f.,iiy paxaiox
P-P.r. in pra«=ribad prafare. phat.graph. bank aeo.unt nuabar
"to. a, uall aa canditian, laid dawn in on N,. 4S/S1/97-D
4 PU(E). datad 05.03.1998 aa circulatad by tha Railway Baard
lattar Ra. F(e) m 98/PNI/4, datad 27.04.1998, h.a t. ba
fulfillad in ardar t. gat tha banafit af feiiy „
elalaad by tha applicant. Th. Turther cantantian af tha
taapandanta ia that tha appoint.ant an cpaaalanata graund t.
tha brath.r af tha d«,aasad cannat ba ,r«,tad ainca tha brathar
•f tha dacaaaad ia not traatad aa dapandant af tha dacaaaad
.playaa. Hanca tha raliaf regarding caapaaaianata appoint.ant
Shall not ba granted,

4. If tha applicant fulfillad all tha canditiana praacribad
far grant af fa.Hy ..ntianad ab.ua
tha ra,pand«,ta ara raady t. pay tha faaily panaicn in tha naaa

of the applicant.

5. Tha raapandanta hava alaa aub.ittad that a..a a«unt ara
depaaitad bafara tha Diatriet Oudga, Sa«rt B.p. 16.OS.2002
in caaa Na. 72A/96.which waa filad by s.t. Da.ayanti Bai fir.t
uifa af the dacaaaad lata Gavind Praaad far racavary af strae-
Dhan. Tha aaid a.aunta .antianad in tha raply, d.aa nat ralata
te the family pension,

«. Tha quaatian invaluad in thia 04 la whathar tha applicant
ia antitlad for fa.lly panaion dua ta tha daath af har aan.
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7, Acctriing t« theaubraission mf the respondent a Che first

uifa of the dsceassd Gsvind Prasad was divsrced and only the

applicant io the proper parson to rocoivo the family ponsion.

If the applicant submits the proscribed proforma and also

fulfil the conditions prescribed in the circular for grant af

family pension then the respondents Department are ready to
and

grant the family pension/accordingly the applicant bo

dirocted to produce the prescribed proforma for claiming

family pension alongwith tha necessary documents ao prascribed

in the said circular.

8. InViow of the above submission made by the respondents

the said OA ia disposed of with a direction to the applicant

to submit the proscribed proforma for claiming the family

pension in pursuance to the representation dated 31.10,2002

and she has to a^o comply all the conditions as provided
in the Ofl and the circular referred above. The respondents are

directed to sanction the family pension in view of the

applicant*8 submission of the claim in proscribed proforma

within a period of one month from the date of its receipt,

9, Accordingly, the Original Application stands disposed of

invoking Rule 15 of the CAT (Procoduro) Rules, 1987. No costs.

{Gil SHANTHAPPA)
3UDICIAL MEWBER
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